He has told me about you.

SHRI M. KANDASWAMY: Sir, it is
a question of maintenance of law and
order in the area and avoidance of clash.

MR. SPEAKER: Let me see.
12.16 hrs.

[MRr. DEPUTY-SPEAKER in the Chair].

B —

12.18 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1982-83

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): I beg to present a
statement (Hindi and English versions)
showing Supplementary Demands for
Grants in respect of the Budet (Railways)
for 1982-83.

—

12.19 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): With your permission, Sir, I
rise to announce that Government Busi-
ness in this House during the week com-
meancin 26th July, 1982 will consist of;

1. Consideration of any item of Gov-
ernment Business carried over from
today's Order Paper.

2. Consideration and passing of:

(a) The Land Acquisition (Amend-
ment) Bill, 1982.

(b) The Governors (Emoluments,

Allowances and Privileges; Bill, 1981.
(¢) The Special Courts (Repeal)
Bill, 1981. as passed by Rajya Sabha.

(d) The Tron Ore Mines and Man-
ganese Ore Mines Labour Cess (Amend-
ment) Bill, 1982.

(e) The Iron Ore Mines and Man-
ganese Ore Mines Labour Welfare
Fund (Amendment) Bill, 1982.

(f) The Road Transport Corpora-
tions (Amendment) Bill, 1981.

(g) The Payment of Wages
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(Amendement) Bill, 1982, as passed
by Rajya Sabha.

(h) The Prevention of Blackmarket-
ing and Maintenance of Supplies of
Essential Commodities (Amendment).
Bill 1982, as passed by Rajya Sabha.

(i) The Charitable
(Amendment) Bill, 1982.

(J) The Drugs and Cosmetics.
(Amendment) Bill, 1982.
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L Hw X giaa PEar g aur Tw-
Wfes aolf & = i & T@Ey A
fasrer o9 &1 @i T FT g 1 Tg TR
AET § | FT: §ET & UYL 989
FT T FT

SHRI CHITTA BASU (Barasat): Sir,
1 wamt the following two matters to be
included in the business for the next week.

One is the erosion of land by the
Ganga .The erosions of land by the Ganga
in Murshidabad district of West Bengal
have now assumed alarming proportions.
The matter causeg deep concern for the
people and the Government of West Ben-

'gal.

According to the State Minisier of Irri-
gation, Governmet of West Bengal, severe
erosion on the right bank of the Ganga
over a stretch of 94 km. down stream of
Farakka, has been resulting is a loss of
Indian territory and a consequent gainin
Bangladesh. Between 1931 and 1978, it is
estimated, India lost 25000 hectares of
Jand to the meighbouring country because
of erosion, and another 2400 hectares after
1978 flood,

The crosion is of so much alarming
proportions that the Ganga is likely to meet
the Feeder Canal of the Bhagarathi river
soon. This, if not checked now, may even
damage the railway track and national
highway. The very purpose of the Farak-
ka will thus be lost.

Irregular discharge from the Farakka
barrage, it is felt, is Jargely responsible for
the erosion. The Ganga flows on two
channels down stream of Farakka. Irre-
gular discharge of water from the barrage
caused the silting of the left channel forc<

‘ing the water in an increasing quantity

¥
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through the right channel resulting in large
scale erosion. '

The protection against this constant ero-
sion has, therefore, assumed utmost wur-
gency.

The State Government of West Bengal,
it may be recalled, submitted to the Ganga
Flood Control Commission (GFCC) a Rs.
98 crore plan for taking up various pro-
jects to check erosion of the Ganga in
1980, on the basis of the recommendations
of Pritam Singh Committee Report.

Incidentally, it may further be recalled
that in 1959, a Committee was appointed
under the chairmanship of Shri Man Singh
to suggest measures for flood and erosion
control of the entire river basin. Although
the Committee submitted its report in
1960, nothing was done by the State Gov-
ernment for 15 years. If meausres were
taken on the basis of that report, the floods
of 1978 could have been avoided.

The Central Government seems tO
have failed to grasp the actual magnitude
of the problem. They now advise the State
Government to take necessary steps tO
check the erosiop, ignoring the fact that,
it is sheer impossibility for the State Gov-
ernment to embark upon such huge and
costly anti-erosion project of their own
primarily because of heavy financial cons-
traints. Even funding of the recast project
of Rs. 19 crores to save the vulnerable
spots of erosion is bevond the capacity
of the State Government.

As the situation exists now, the Cen-
tral Government should take upofi itself
to finance the recast proejct as a short-
term measure and also approve the Rs.
198 crore project submitted by the State
Government in 1980, without further de-
lay as a long term anti-erosion measure
to save the people of district.

MR. DEPUTY-SPEAKER: The Minis-
er must have been convinced by nmow. I
hope you have mentioned about both the
subjects. '

SHRI CHTTTA BASU: Only one, Two
is the food and drought situation in the
country. Several States in the country
including West Bengal are under the grip
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of a long spell of drought, unprecedented
one, as described by many.

Supply of food to the drought affected
places is irregular adding to the miseries
of the people. Public distribution sys-
tem has collapsed or is likely to collapse
soon, Financial assistance to'the States
from the Centre has become uncertain, par-
ticularly after the new package decision
of the Government of India regarding the
overdrafts by the States. " .

Reports of food-riots are coming from
the different areas. All these are matters
of deep anguish and concern.

A discussion on the above two' subjects
in the next week is called for.

@t B, Mg (6ETR) o II-
wer wgier @ féAtE 26-7-1982
® YA 19 a1d 991g & [@d aCara
wragat 7 frmr fawat &7 wharfee
AT T -

1. M@ T { TAETET &7 AT
faes @ svafag &7 & faam &
WE | T9 Th qT6 § Ji9s q0F
¥ SU-AWEA 7 14000 ¥ Ffd=w
TUT T =% I1aTex ¥ &7 FFIT 0/
gfys wae faog &1 sdter @ §
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DR. SUBRAMANIAM SWAMY (Bom- -
bay North East): Sir, 'ne Bombay sub-
urban service is in a complete mess be-
cause of the shortage of trains and obso-
lete equipment. I want a fulffedged dis-
cussion on this for the purpose of sug-
gesting solutions to the Government om :
the problem.

Secondly, the Pension Act meeds to be -
amended to give relief to poor pensioners.
The Sixth Lok Sabha Petitions Committee's
recommendation should be implemented in -
toto. The Government should come" for-
ward with necessary amendments in keep- -
ing with the Minister of State for -Parlia-

" mentary Affairs’ assurances to the Lok

Sabha during the discussion on the Private-
Member’s (Shri Vithal Gadgil) Bill.

_On both these points there should be
discussion in the next week.
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SHRI NARAYAN CHOUBEY (Midna-
pore): Sir, with your permission, I want
to request the Minister to include the
following two items in the next week’s
List of Business.

(i) Agitation of the teachers of the 1IT,
Kharagpur; They are agitating, sitting in
dharna, having mass casual leave, issuing
handbills etc, Interest of the IIT, its labo-
ratory, library and computer are not being
Jooked after, Rs. 27 lakhs had been spent
as demurrage and customs duty in the last
two years. Even the agreement which the
Chairman concluded with the teachers has
not been honoured, For all these, the tea-
Cners arp agitating. The Government must
immediately intervene and solve the genuine
problem raised by the teachers.

(ii) Seriows drought situation in the
country, particularly West Bengal, where
due to crop failure last year and severe
drought this year, something like famine
condition prevails in the districts of Mid-
napore, Bankura, Birbhum, Purulia, Nadia,
24-Parganas, Hassan, - Murshidabad etc.
There is no job in the villages; jute crop
has already failed. Paddy seedlings are
dead or dying. Immediate measures
should be taken on war footing to save
the country, and in West Bengal there may

“ be a famine as took place in 1943,

MR. DEPUTY-SPEAKER: The hon.
Member has made eome allegations. I
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shall go through it. Whatever is not per-
missible will not be included. I shall go

.through the proceedings.

Now, Shri Rawat,

DR. SUBRAMANIAM SWAMY: He
cannot get a douwble chance.

MR. DEPUTY-SPEAKER: He has re-
quested, I have done it in the hon. Mem-
ber's case also on so many occasions.

HTTG T & an wewt ® Pefe wa

Feargswas 3 | 9 Pewamme el
® TAYE & Ped &g =T Paeraer
AT |

TS U Ag1 faw @ g 1 ¥ Pawy
qx ot MY FET T F=9 gA F1e |

g w0 FNON. P II0ET qT
Pt & el gwg H1 FHE-LEA W
st PazT 9T

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): T am extremely gratefal to the
hon. members who have made valuable
suggestions, T will go through the record
and if T think it will be proper I will
bring it to the notice of the Business Ad-
visory Committee. This much enly I can
assure you.



